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Hon'b.!.e Mo, n.g. Agmml J.Il. ’ Scthgs b

( By Hon'ble Mr. D.K. Agrawal,J.M.)

Heard Sri Prabhu Kant, counsel for the applicant.
M.,P. No,1298 1is an applicetion for amendment of the
pleadings in 0O.,A. No, 58 of 1982, It is not in dispute
that the relief claimed in U.A, No, 58 of 198¢ has already
been granted in as much as the spplicant has already been

re ldeved. Now by means of amendment application, the grievance

raised by the appiicant is that he has been denied his

pay and other allowances for the period he wss not relieved.
Firstly, it isTdistinct subject matter. Secondly, we can
adjudicate the \same only after the request has been refused
by the department. The spplicant alleges that he had
submitted a representation dsated 14.8.1989 to the department,
a8 copy of which has been annexed as part of the amendment
application. We, however, have not been shown procf of the
fact that the said representsation was handed over to the
concernad authority or his office. Therefore, we are Gi‘ the

opinion that we may direct the competent authority to

dispose of the representation dated 14.8.1989, if recelved

in its office or as the applicant will have to submit a

fresh representation tc the competent suthority for conside

~tien by the eﬂlpomt autharity. It is mu. W@M¢
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